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o1, fearaet ueen, 11 RIawR, 2024 /20 A0S, 1946

05 RITRR, 2024 ®I 2= Ul fAu™ 9491 § RO 81 9o &, FIAER &1 Gared o=
# gfad o1 2g UNT faar Srar 2 |

1.

femrae ueer urgde e wRen (fframe mam) derE fderrd, 2024
(2024 &1 faerrd R&TH 7) |

2.

ge¥d fawafdenerd (R iR fafrawe) e fadas, 2024
(2024 &1 feRId RS 8) |

3.

T. ). SN, (3red UBreT TRIet) Rt favafaenerd e iR fafrass
e a8, 2024 (2024 HT1 IS FEATH 9) |

Al fazafaarmery (Rmaer iR fafag =) e faerrs, 2024
(2024 &1 fagras A@® 10) |

AT fawafaemera Remuer iR fafss) dees faes, 2024
(2024 BT fagad A=TTH 11)

& ARt 3ifh gARHT AR Toe Cardrtoll (RmUAT iR fafees)
Hened fagrad, 2024 (2024 FT1 fAeRd AI® 12) |

a7t fawafqener (= 3R fafawe) denes s, 2024
(2024 BT fagad A=TTDH 13) |

i T faeafdenera (Rmuer &R fafawe) Feem faerre, 2024
(2024 &1 faSud F&T® 14) |

f& giecye o =S Wig-ivid Urifeled 3if gfvear (ICFAI faeafaermery)
(RRITUT SR fafee) Heied fags, 2024 (2024 &7 fRRI® A&Ti® 15) |

10.

faewrT favafdener (Remoer &R faf =) Henes fagas, 2024
(2024 BT fagad A=ATDH 16) |

11.

3 g e favafaermera muer - IR fafm) |
Qe r®, 2024 (2024 &1 O A& 17) |

12.

A2 ARGUSYR favafdenerd (Rmaer 3iR fafaw=) e faerrd, 2024
(2024 &1 faSud A&mi® 18) |

13.

el IRl Taq HoTHe ATgRTol [qeaideery (RAToT iR fafraw)
AU faeRI®, 2024 (2024 BT fAERTS A&ATd 19) |

14,

HRBR dige favafdenery (Rmoer iR faf =) denes fagad, 2024
(2024 BT fagad HA=ATDH 20) |

15.

A2 (SUsaT U@ ) fawafdener muAT iR faf e e
faera®, 2024 (2024 &7 faerId F&=T@ 21) |

16.

AT IR fazafdenera (Rmur &R faf ) denee fagas, 2024
(2024 &1 fagus A&mi® 22) |

17.

ARG 3R fawafqenera (= iR fafrwe) deme 9, 2024
(2024 &1 fagrud A@Ti® 23) |

FXeIRT / —
gfera,
20 9o faum= T |

2024 5T AT E=HIP 7.

feATere uaw wigace R wRen (Rffame smam) e g, 2024

TUel BT HH

1. Gfereg A |
2. URT 13 BT FAIA |
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2024 &1 RIS G&g® 7

fewrae uer urgae R ween (e amarT) denee g, 2024
(faems 1 % gRenfia wu )

ffarad uew Urgde fRrenm Sven (Rfame smam) sifafeam, 2010 (2011 &1 rfafaam
TITp 15) BT MR HIMeH B & fory faerae |

YR TR & Udgcd’d d¥ § fearad ueer faum 9w grr fa=foRad wu & g
g 81—

1. e am—s9 fSafe &1 dfea 9 FAad e ugae Rrm dxken (e
TR HeMe SRR, 2024 B |

2. oRT 13 &1 AIEHE—RAmEd uer wigae Rem wken (fame man) s,
2010 @1 &RT 13 B SU-GRT (2) & ggarq FHfIRId IT—eRT ATIAT BT STQ, 3rfq—

“(3) JMMRT YAd fAwafdeney & 99d Usdc fawafdenery gRT 9fd ay SmanT &t
TAT YA a1 RUIE SR a1ffe oal R IAD!I RIBIRET &I 57 ARIAR DI I=d
BT S I QU F91 & e I@aTgiT | |

Il 3R BRON BT U

fRare uewr urgde Rrem wWyenm fAffame sman & wrnuer fRemEe ey ursde e
Tred (faframe T sifaf e, 2010 & 9RT 3 & 9 W9 # Uah faf s &3 ue™ o
IR ursde R SRl § ydw, Refor, wien, U™ IR BEl & fRal & gRem gHREd
B B o T AR IR g fAfame Farl & 70t JquRuy (Sevwd) @& w9 #
BRI B R I Fag AT S MRS AWl 7 B TS T

A T gRT 13, TEW IS ARSR DI Gaad] 98 & QR gD [hAThATl B
ogT fqaRer < arell Ruid Uga &% =g S UM 991 & |ReT I S &1 Iuey Bl e,
Ty s9e g1 fafafag fey STM arel ddfa usde favafaareral @ aiffe R ok a1t
oY AU 9 @ WHE W ST BT BIg SUey A8l 2| RAmmd uew fAue | @ ereieRer
foemht afafa =1 affm & gaTa Suey # 59 A e axa @ RieilRyr @ €1 o
UEATad Ty faeraes qifsd Iewal &1 Yfd =g farad gasr urgde e wven (Afframe smam)
IR, 2010 &1 ORT 13 H HAEH A b U 2|

g fadges Swied Igewdl @ g & fog 2|

(ifga 1)
TR HAT |



5702 IoT9F, feareret uewn, 11 RIawR, 2024 /20 ¥TEUS, 1946
ENIRESICE

feATae g uigde Rrm e (RfFame smam) e g, 2024

ferrad uwr urgde e wwen ([ffgme smam) smafrm, 2010 (2011 &1 3rfafaw
TTb 15) BT MR HMeH B & forg e |

(fed aTey)
JART H3 |

(FRT HAR TTETe)
afua (fafe) |

AUTHORITATIVE ENGLISH TEXT

Bill No. 7 of 2024.

THE HIMACHAL PRADESH PRIVATE EDUCATIONAL INSTITUTIONS
(REGULATORY COMMISSION) AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES

Clauses:

1.  Short title.
2. Amendment of section 13.



IoTuF, feamaet uewn, 11 RIawR, 2024 /20 WIEUS, 1946 5703
Bill No. 7 of 2024.

THE HIMACHAL PRADESH PRIVATE EDUCATIONAL INSTITUTIONS
(REGULATORY COMMISSION) AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Private Educational Institutions (Regulatory
Commission) Act, 2010 (Act No. 15 of 2011).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Private Educational
Institutions (Regulatory Commission) Amendment Act, 2024.

2. Amendment of section 13.—In section 13 of the Himachal Pradesh Private
Educational Institutions (Regulatory Commission) Act, 2010, after sub-section (2), the following
sub-section shall be inserted, namely:—

“(3) The Commission shall submit its recommendations of the annual report and
annual accounts, as submitted to the Commission by the Private Universities in respect
of each University every year to the State Government, who shall cause the same to be
laid before the Legislative Assembly.”.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Private Educational Institutions Regulatory Commission has been
established under section 3 of the Himachal Pradesh Private Educational Institutions (Regulatory
Commission) Act, 2010 for the purpose of providing a regulatory mechanism in the State and for
working as an interface between the State Government and Central Regulatory Bodies for ensuring
appropriate standards of admission, teaching, examination, research and protection of interest of
students in the Private Educational Institutions and for the matter connected therewith or incidental
thereto.

Section 13 of the Act ibid. although provides for submitting a report giving an account of its
activities during the previous year to the State Government for laying the same before the
Legislative Assembly, yet there is no provision to lay the annual report of accounts of the
respective private universities being regulated by it before the Legislative assembly. The
Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha has recommended an
amendment to this effect in the relevant provisions of the Act. It is for this purpose that the
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proposed draft Bill seeks to amend section 13 of the Himachal Pradesh Private Educational
institutions (Regulatory Commisssion)Act, 2010 to achieve the desired objective.

This Bill seeks to achieve the aforesaid objectives.
(ROHIT THAKUR)
Minister-in-Charge.
SHIMLA:

The......2024

FINANCIAL MEMORANDUM
-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE HIMACHAL PRADESH PRIVATE EDUCATIONAL INSTITUTIONS
(REGULATORY COMMISSION) AMENDMENT BILL, 2024

A
BILL

further to amend the Himachal Pradesh Private Educational Institutions (Regulatory
Commission), 2010(Act No. 15 of 2011).

(ROHIT THAKUR)
Minister-in-charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
The............ 2024
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2024 BT faEgd A= 8.

$exAa fagafaene (e SR fafae=T) o fadas, 2024
US| BT HH

2. ¢TRT 38 BT FIYH |
3. ¢TRT 39 T HLME |

2024 $T fAId GE=ATP 8.

scd favafqene (R @ik fafaw=)
wenee fae®, 2024

(faeme 1 # gRenfia wu )

gexda fawafaemey (Remor @ik fafeeE) <ifarf e, 2008 (2009 &1 fRIfEw Hegia 3)
BT R FeMeT = & fory fadae® |

YR TIRST & UdgaRd a9 ¥ feuraed uewr faumm 9w grr fa=foRad wu & g
sffafa e —

1. <ferd Im—s3 rfafH @1 wferd M Sexde favafaemera (Rmaer &R faferase)
Femer 3rfafee, 2024 B |

2. ORI 38 P HUF.——Icdd fIeafdeney (Rmuer iR fafrss) arfefeaH, 2008
(4 99 39 uwdar ‘g AR FHE AT B) B ORI 38 B [U-GRT (2) B WM W
frferRad <ar S, srerid—

"(2) SU-ERT (1) & T IR B TS afies Rard fAframed ST SR ARHR DI IR
P SO | WRAR AT RAIE &l Ao 9T & 88T Raareafy | |

3. HRT 39 BT HIMEF.—H AfRFTRH B aRT 39 & SU—CRT (4) & < H—

“TRHR [ @l AR Joud dI [Que 991 & FHeT I@argil |7 v iR e e
ST |

Il 3R BRI BT B

IIATd: 16 UTgde fawdfdenera Rien fawrmT & Frasomde € S fawafdener s
AN ST, 1956 & AR MUa by U €| oy § nfud a4l urgde fawafdeneai &
|l FERY ¥ & foy fO<i &R o9 Heag fharmerdl & wiefor  3fR e ¥ Faid
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SUSH & | sUe SffaRad fRarare ueyr fQum™ a9 & ded & \Hel Agdg Ursde favafdemeray &
JgN—3ro aiffe RIS /a1 o I S &1 BIs W) S =2} o | 31 feAres uewr faem
|/ B dRer g AT = Awtaa ursde favafdereral & iRl & GaETd SuaEl @
G B B RABIRT BT 2 |

exAa favafdemes @ oA Sexad favafaemery (Rmuer &R fafeaws) efarfa™, 2008
DI JREHT B @ TS o | o1 el fEmRh Affa @ S9d RreiRen & gfica S W
®Y ¥ Sad favafdeney & faxi iR Iwg fhardardl R TidertT iR uReRiar M & e @©
forg 2, gwarfaa fadre aifed Sewal &) g & oy iffm &) T 38 3R 39 &1 Heile &<
@ fou g

I fAEge SWIad St & gfd & v © |
RAIfET 3ER)
TIRT H37 |
Bre -
TR & oo, 2024
forfr stro=
_‘QF{[_
RS ¢ NI RIS, —
_'QI\QJ_

$oxd favafdene™ (Rmuen oiR faf =) dee fadas, 2024

gexda fawafaemey (o &R fafeeE) rfarf e, 2008 (2009 &1 TR EH Hegid 3)
BT R FeMed PR b fore fad |

(Afed aTeR)
JHRT H3 |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 8 of 2024.

THE ETERNAL UNIVERSITY (ESTABLISHMENT AND REGULATION) AMENDMENT
BILL, 2024

ARRANGEMENT OF CLAUSES

Clauses:
1. Short title.
2. Amendment of section 38.
3. Amendment of section 39.

Bill No. 8 of 2024.

THE ETERNAL UNIVERSITY (ESTABLISHMENT AND REGULATION) AMENDMENT
BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Eternal University (Establishment and Regulation) Act, 2008 (Act No.
3 0f2009) .

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:-

1. Short title—This Act may be called the Eternal University (Establishment and
Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Eternal University (Establishment
and Regulation Act, 2008 (hereinafter referred to as the “principal Act”) for sub-section (2), the
following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.
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STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision in Financial and related activities thereto
for entire years assessment. Further, there is no provision to lay down the annual report and account
of the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective private Universities Act.

The Eternal University was established by making the Eternal University (Establishment
and Regulation) Act, 2008. Thus keeping in view the said recommendations of the Subordinate
Legislative Committee, which apparently aim at to bring proper supervision and transparency of the
finances or allied activities of the said University the proposed bill seeks to amend section 38 and
39 of the Act ibid. to achieve the desired objective.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA :

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION
-Nil-
THE ETERNAL UNIVERSITY (ESTABLISHMENT AND REGULATION) AMENDMENT
BILL, 2024
A
BILL

further to amend the Eternal University (Establishment and Regulation) Act, 2008 (Act No.
3 of 2009) .

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
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2024 &7 faEgd A=ib 9.

T 0 o (3rerE yaTer Mae) Reen fvafderay e iR fafre=
wenee faE®, 2024

US| BT HH

1. Gferg 99|
2. RT 38 BT G |
3. ©RT 39 &7 A |

2024 T AP H=iH 9.

T 0 oY (3rerE yaTer Mae) Reen fvafieray e &R fafre=
WM fAeR®, 2024

(foermr &1 H qReenfid wu #)

U W St Q1o warer i) Rmen fawafderes (emuer iR faftgss) sifarfs, 2012
(2013 BT IRATH H&iH 20) BT 3R FAF B B forw LT |

YR TR & UdgcdRd 99 § fearad ueer fum avr grr fa=foRad wu & g
srfefrafag 81—

1. W TW———s9 AfRfm & dfea M gUsl (@ e i) R
fareafaemera wmu=T iR fafme dened orfaf e, 2024 2 |

2. YRT 38 PT FIRE—T U S (@7eRg U1 ) e fawafdenes o= iR
fafere arfafem, 2012 (91 39 s99@ uwanq "qot e @@ Tam 8) @ ORT 38 @
SU—YRT (2) & ¥ R FrAfeRad war S, sreriq—

“(2) SU-ERT (1) & A TIR B T8 A Rurc @1 gl A =mre smanT sk
TRHR BT UK DI ST | ARBR VAT RUIS Bl fdur @491 & FHeT [@gargifl | |

3. ©RT 39 BT FIEA.—T AMATIH BT gRT 39 BT IT—GRT (4) & T H—

"TRHR W @l IR ol ua Bl e 991 & 99 @argl”, e iR e e
ST |

Il 3R BRON BT HAT

JIAEd: 16 UTgde fawafdenera Rien favrmr & fFrasomie € o fawafdere e
AT AfAFIH, 1956 B JTAR WU by MY €| sy H worrfud 9l ursae fawafderaar |
ol FgRer 9¥ & ol faxig &R oI Agdg fharpal & e ok wRideror | |wiad
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SUSH & | sUe SffaRad fRarare ueyr fQum™ a9 & ded & \Hel Agdg Ursde favafdemeray &
JgN—3ro aiffe RIS /a1 o I S &1 BIs W) S =2} o | 31 feAres uewr faem
|/ B dRer g AT = Awtaa ursde favafdereral & iRl & GaETd SuaEl @
G B B RABIRT BT 2 |

U 0 S (3TeRg Uabrer Miael) e favafdemea & wmu=r T 0 S (3red UaTT M)
e favaferam emuem ik faffas afSf i, 2012 &1 fOffAd o) @ 18 o | o
JrefeRer faurlt IfAfa @1 Saa RwIRel & Sited o W U ¥ Saa fawafdere & fa<i
IR THg fhardaml R wided iR URERIAT a9 & o6y & fov §, uxfdd faeye aifed

Sedl o gfd @ fog i em o) ot 38 3R 39 &7 WA FRA & foy 2 |

I faEge SWRIad Sewdl & gfd & v § |
(e aTHR)
TYIRY FHA |
e -
TRRG & oo, 2024
forira smu=
_‘QF{[_
yrTa fam ww=l s
_Eﬁ'_

T U1 oY (3rerE YTl M) Reen favafderay wemuer iR fafres=
e e, 2024

U @ St (@Rreg udTel i) e favafdenres wemuen ok fafvgss sifafaam, 2012
(2013 BT IIfAfTTH Fi® 20) BT MR FAUEH B & v a8 |

(Qfed a1ey)
JHRT H3 |

(¥RE HAR TAT)
afaa (fafe) |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 9 of 2024.

THE APG (ALAKH PRAKASH GOYAL) SHIMLA UNIVERSITY ESTABLISHMENT
AND REGULATION AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES
Clauses:

1. Short title.
2. Amendment of section 38.
3. Amendment of section 39.

Bill No. 9 of 2024.

THE APG (ALAKH PRAKASH GOYAL) SHIMLA UNIVERSITY ESTABLISHMENT
AND REGULATION AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the APG (Alakh Prakash Goyal) Shimla University Establishment and
Regulation Act, 2012 (Act No. 20 of 2013).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title—This Act may be called the APG (Alakh Prakash Goyal) Shimla
University Establishment and Regulation Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the APG (Alakh Prakash Goyal) Shimla
University Establishment and Regulation Act, 2012 (hereinafter referred to as the “principal Act”),
for sub-section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to the
Regulatory Commission and the Government. The Government shall cause such report to
be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.
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STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision in Financial and related activities thereto
for entire years assessment. Further, there is no provision to lay down the annual report and account
of the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore,
been recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan
Sabha to amend the relevant provision of the respective private Universities Act.

The APG (Alakh Prakash Goyal ) University was established by making the APG (Alakh
Prakash Goyal ) University Establishment and Regulation Act, 2012. Thus keeping in view the
said recommendations of the Subordinate Legislative Committee, which apparently aim at to bring
proper supervision and transparency of the finances or allied activities of the said University, the
proposed Bill seeks to amend section 38 and 39 of the Act ibid to achieve the desired objective.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE APG (ALAKH PRAKASH GOYAL) SHIMLA UNIVERSITY ESTABLISHMENT
AND REGULATION AMENDMENT BILL, 2024

A

BILL
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further to amend the APG (Alakh Prakash Goyal) Shimla University Establishment and
Regulation Act, 2012 (Act No. 20 of 2013).

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
The.oueeeieeeeeeeeaannn. 2024
2024 BT fATPd H=HTH 10.
A favafdene (Remuer &R faftees) wenem faerrs, 2024
Uel BT HH

RCLUCH

1. Gfereg A9 |

2. YT 38 BT G |

3. 9RT 39 T HIIA |

2024 &1 A d&=aie 10.

IR faeafqene (RmueT &R faffass) Hemem
fada®, 2024
(foermr =1 H qRenfid wu #)

IR fawafdenery (Rumuer iR fafewE) sifarf, 2009 (2009 &r 3rfSf T\ Fw@aid 23) &1
IR e B b v A |

YRT TR & UdgaRd a5 d feame ueyr faus o grr f=felRed wu & I8
afrfrafaa g —
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1. ftra TH——s9 iffam &1 dfera 9 eRAl favafdeme Remuer &ik faferas)
Hemerd arfarferaH, 2024 ¥ |

2. R 38 BT HAEM—3RA favafdencra @emuer &R fafras=) arfafegH, 2000 (R
gAH @ UE o MR B'T AT 7)) B URT 38 B SU-GRT (2) & WIF W AferRad
G ST, 3fi—

“(2) SU-gRT (1) & JIF TR B T3 q1ed Ruic @7 gl [AF—me e &R
TRHR BT UK DI ST | ARBR VAT RIS Bl Qe G491 & FHeT Iargidfy | |

3. ©RT 39 BT WA~ AR B GRT 39 & SU-—CRT (4) & I H——

"THR W @l IR orua &1 e 991 & 99 I@argl”, e iR e S
ST |

Il 3R BRON BT BT

qaH: 16 UTgde favafdernea fRem fourr & fFrg=omie € o favafderned st
AN SATH, 1956 & JATAR WIUT fhy U g | 57§ enfud |1 urgde fawafqemerai 4
ol gRer 9y & oy faxiig &R o=y Agag fhampaml & oieor ok wRideror | |wIaa
SUSH & | s9e JffaRad fearare uey QU 99T & ded & WHel dgdg Uisde favafdemeal &
IYN—3 a1ffep R /a1 o I SIM &1 dis A1 Sue=r =&} 2| ora: fRamerer ueer faum
|/ B R AR JAfT = etd urgde favafderedl & Sl & gaETd SuaEl &
TN BT B RIBIReT &Y 2 |

Rl favafdemery @1 U= R favafdenes (Rmaer 3iR fafE) ifarfa, 2000 &1
AT o @t T ot | ra: i furl wfafa @ Sad RrwilRel & gfera o W wy
I Sqd favafdeme @& faxi iR Iwg fhardamdl ©R wideror iR uReRiar oM & e @
forg 2, geanfaa fades aifed Sewal &1 gfd & fog iffm & arr 38 3R 39 &1 HoilRA oA
% foq 2|

TE e IwRiad Ieedl @ gl & fog 2

(Afe 1)
JART H3 |
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T fue g Sue

A favafdene e iR fafeeem) denem fads, 2024

IR fawafdenery (Rmuer iR fafee) ifarf™, 2009 (2009 T 3rfSfaw @rid 23) &1
3R e B & forv fadaa |

(Qfe a1ey)
TR H3 |

(¥RE HAR TATe)
afua (fafe) |

AUTHORITATIVE ENGLISH TEXT
Bill No. 10 of 2024
THE ARNI UNIVERSITY (ESTABLISHMENT AND REGULATION) AMENDMENT
BILL, 2024
ARRANGEMENT OF CLAUSES

Clauses:

1. Short title.
2. Amendment of section 38.
3. Amendment of section 39.
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Bill No. 10 of 2024

THE ARNI UNIVERSITY (ESTABLISHMENT AND REGULATION) AMENDMENT
BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Arni University (Establishment and Regulation) Act, 2009 (Act No. 23
0f 2009).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title—This Act may be called the Arni University (Establishment and
Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Arni University (Establishment and
Regulation) Act, 2009 (hereinafter referred to as the “principal Act”) for sub-section (2), the
following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.

STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.

The Arni University was established by making the Arni University (Establishment and
Regulation) Act, 2009. Thus keeping in view the said recommendations of the Subordinate
Legislative Committee, which apparently aim at to bring proper supervision and transparency of the
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finances or allied activities of the said University, the proposed Bill seeks to amend section 38 and
39 of the Act ibid. to achieve the desired objectives.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION
-Nil-
THE ARNI UNIVERSITY (ESTABLISHMENT AND REGULATION) AMENDMENT
BILL, 2024
A
BILL

further to amend the Arni University (Establishment and Regulation) Act, 2009 (Act No. 23
of 2009).

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
THE............ 2024.
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AUTHORITATIVE ENGLISH TEXT

Bill No. 11 of 2024.

THE ABHILASHI UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title.
Amendment of section 38.
3.  Amendment of section 39.

Bill No. 11 of 2024.

THE ABHILASHI UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Abhilashi University (Establishment and Regulation) Act, 2014 (Act
No. 8 of 2015) .

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy- fifth Year
of the Republic of India as follows:—

1. Short title.—This Act may be called the Abhilashi University (Establishment and
Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Abhilashi University (Establishment
and Regulation) Act, 2014 (hereinafter referred to as the “principal Act”) for sub-section (2), the
following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.
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STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision in Financial and related activities thereto
for entire years assessment. Further, there is no provision to lay down the annual report and account
of the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore,
been recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan
Sabha to amend the relevant provision of the respective private Universities Act.

The Abhilashi University was established by making the Abhilashi University
(Establishment and Regulation) Act, 2014. Thus keeping in view the said recommendations of the
Subordinate Legislative Committee, which apparently aim at to bring proper supervision and
transparency of the finances or allied activities of the said University, the proposed Bill seeks to
amend section 38 and 39 of the Act ibid to achieve the desired objective.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA :

THE............ 2024.

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE ABHILASHI UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

A

BILL
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further to amend the Abhilashi University (Establishment and Regulation) Act, 2014 (Act
No. 8 of 2015) .

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary(Law).

SHIMLA:

2024 T A dw=gid 12
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2. GRT 38 P HIAEH—agal JEARTS 3ifh FARHT ARRIT [Us Calaron (RAUAT 3R

fafe) e, 2000 (R 59 9o uwarq “Hot ARIFRM" ®Er a1 B) & ORT 38 @
SI—ERT (2) & ¥H W) A=feTRad @1 SITQeT, 3fefid—

“(2) SU-URT (1) & I TR BT T 1 RUIS 1 gfcrdi RAF—MS AT R DR
BT Y DI TG | WRBR AT RUIS 1 fagr |q9r & wer x@argdl | |

3. HRT 39 BT GYNFA.—Td AT & gRT 39 B IT—GRT (4) & 3 H——

“ARPR U ol 3R AU Bl e {9 & THel k@A, e IR e S
S |

Il 3R BRUT BT B

IAATd: 16 UTgde fawdfdenera Rienm fawmr & fFrasomde € o1 fawafdered erem
JANT SIS, 1956 & IIFAR fUT By U €| 5y # wnfd a9 wrgde fawafdenei #
ol FgRer 9¥ & fofy faxi &R o/ Agdg fharpal & e ok WRideror | |Riad
SUSY & | s9G IR A U<er faum 99 & Wed & aHeT dedg Uisde favafdereal of
ITN—3rT a1ffp RUIE /a1 oRd WY S &7 Bis W) Sua= Tl 2 | 3ra: fRame uer faum
[qAT B R R |y 7 Aad ursae feafderedl & Ml & gETd SuewEl &l
G B B RABIRT B 2 |

gedl YMAFST @I AT dggal JAANST i gEfGT AsfaS Qs Caeraroll
faeafaene (Rmoer ok faf ) erfSfem, 2000 @1 g &) &1 7S off | o sriFRer
fauml |fafy &1 Iaa REIR & gftera Sf We wU 9 & [Jeafderey & Ry iR awig
fhareTl TR WRideroT iR URERAT oM & J& & oy 8, gxarfaa fage aifed Seedl &1 gfid
@ forg arffem & aRT 38 3R 39 &1 e o_1 & folv B

I fAEge SWIad Sewdl @ gfd & fov § |

(Afe aTeR)
JART H3 |



5724 o1, fearaet ueen, 11 RIawR, 2024 /20 A0S, 1946
9541 AT sifm gafolT AERg goe Saraton (RImueT IR faferree) weie e, 2024

J5al JFENET 3 SARKRT AR Tue cadiaroll (RImU=T iR fafgss)  arfdfes,
2009 (2009 BT JRAFTRH FEH 21) BT AR AU B B v fadae |

(Qfed a1aR)
JHRI 34T |

(FRT HAR TATe)

AUTHORITATIVE ENGLISH TEXT
Bill No. 12 of 2024
THE BADDI UNIVERSITY OF EMERGING SCIENCES AND TECHNOLOGY
(ESTABLISHMENT AND REGULATION) AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES
Clauses:
1. Short title.

2. Amendment of section 38.
3.  Amendment of section 39.

Bill No. 12 of 2024

THE BADDI UNIVERSITY OF EMERGING SCIENCES AND TECHNOLOGY
(ESTABLISHMENT AND REGULATION) AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL
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further to amend the Baddi University of Emerging Sciences and Technology
(Establishment and Regulation) Act, 2009 (Act No. 21 of 2009).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short titlee—This Act may be called the Baddi University of Emerging Sciences and
Technology (Establishment and Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Baddi University of Emerging
Sciences and Technology (Establishment and Regulation) Act, 2009 (hereinafter referred to as the
“principal Act”) for sub-section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to the
Regulatory Commission and the Government. The Government shall cause such report to
be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.

STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision in Financial and related activities thereto
for entire years assessment. Further, there is no provision to lay down the annual report and account
of the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore,
been recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan
Sabha to amend the relevant provision of the respective private Universities Act.

The Baddi University was established by making the Baddi University of Emerging
Sciences and Technology (Establishment and Regulation) Act, 2009. Thus keeping in view the
said recommendations of the Subordinate Legislative Committee, which apparently aim at to bring
proper supervision and transparency of the finances or allied activities of the said University, the
proposed Bill seeks to amend section 38 and 39 of the Act ibid. to achieve the desired objective.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-
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MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE BADDI UNIVERSITY OF EMERGING SCIENCES AND TECHNOLOGY
(ESTABLISHMENT AND REGULATION) AMENDMENT BILL, 2024

A

BILL

further to amend the Baddi University of Emerging Sciences and Technology
(Establishment and Regulation) Act, 2009 (Act No. 21 of 2009).

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA :
THE....oooovoeeceeeernnn. ,2024
2024 &1 faTs d=ai® 13.
qE7T favafdenera (Remuer &R faffgse) o fadas, 2024
QUel BT hH
LGS
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3. SRT 39 BT I |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 13 of 2024.

THE BAHRA UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES
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Clauses:

1. Short title.
2. Amendment of section 38.
3. Amendment of section 39.

Bill No. 13 of 2024.

THE BAHRA UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Bahra University (Establishment and Regulation) Act, 2010 (Act No. 2
of 2011).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short titlee—This Act may be called the Bahra University (Establishment and
Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Bahra University (Establishment and
Regulation) Act, 2010 (hereinafter referred to as the “principal Act”) for sub-section (2), the
following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 38.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.

STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision in financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
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recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.

The Bahra University was established by making the Bahra University (Establishment and
Regulation) Act, 2010. Thus keeping in view the said recommendations of the Subordinate
Legislative Committee, which apparently aim at to bring proper supervision and transparency of the
finances or allied activities of the said University, the proposed Bill seeks to amend section 38 and
39 of the Act ibid. to achieve the desired objectives.

This Bill seeks to achieve the aforesaid objectives.
(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE BAHRA UNIVERSITY (ESTABLISHMENT AND REGULATION) AMENDMENT
BILL, 2024

A
BILL
further to amend the Bahra University (Establishment and Regulation) Act, 2010 (Act No. 2

of 2011).

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
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AUTHORITATIVE ENGLISH TEXT

Bill No. 14 of 2024.

ARRANGEMENT OF CLAUSES

Clauses:

1.  Short title.
2.  Amendment of section 38.
3. Amendment of section 39.

Bill No. 14 of 2024.

THE SRI SAI UNIVERSITY (ESTABLISHMENT AND REGULATION) AMENDMENT
BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Sri Sai University (Establishment and Regulation) Act, 2010 (Act No. 3
of 2011).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy- fifth Year
of the Republic of India as follows:—

1. Short title.—This Act may be called the Sri Sai University (Establishment and
Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Sri Sai University (Establishment and
Regulation) Act, 2010 (hereinafter referred to as the “principal Act”) for sub-section (2), the
following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.
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STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto
for entire years assessment. Further, there is no provision to lay down the annual report and account
of the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore,
been recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan
Sabha to amend the relevant provision of the respective Private Universities Act.

The Sri Sai University was established by making the Sri Sai University (Establishment and
Regulation) Act, 2010. Thus keeping in view the said recommendations of the Subordinate
Legislative Committee, which apparently aim at to bring proper supervision and transparency of the
finances or allied activities of the said University, the proposed Bill seeks to amend section 38 and
39 of the Act ibid. to achieve the desired objectives.

This Bill seeks to achieve the aforesaid objectives.
(ROHIT THAKUR)
Minister-in-Charge

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE SRI SAI UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

A

BILL
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further to amend the Sri Sai University (Establishment and Regulation) Act, 2010 (Act No. 3
of 2011).

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:

2024 &1 AT FAHTH 15.

& gRecye oifp aIcs WwIseia Trfereed 3t sf~ear fvafdened (wmur iR fafge)
e ST, 2024

HUel BT HH
1. ferd 9|

2. URT 38 BT G |
3. ©RT 39 &7 HMEH |

2024 T AP =R 15.

f& gAReeye &ife aIcs wig-kia Trifered oifw sfvear fawafdenraa (vma 3k faframm)
e faers, 2024

(fem |wT 3 Renfia w5y #)

& giRcege offn ads w-va Tifonred i gfear fvafderas (Rmuem iR
fafre) i, 2011 (2011 BT AT FE@iH 43) BT AR GAEH B B oy SR |

YR TR & UdgcRd 99 § 39 uewr faum 9w grr fa=foRad wu & g
srfefrafad 81—
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1. dffd 9m——s9 AaffE &1 Wi 9w o gRecge s @cs wisHed
TifoRed sifh givear fAwafdenad (Rmuer iR faf =) Femee ¥, 2024 7 |

2. ORI 38 @ HARM——{C SARCcgE it acs Wisi¥fd UHifoed offw sfrear
faeafdemed (o &R fafre) W, 2011 (91 S99 39 uwanq 9o I et

N N

AT B) DI GURT 38 I ST—ERT (2) & M R A=feIRad @1 SIQaT, sfefid—

“2) SU-URT (1) & 3T IR Pl T e RUIc @1 ufcrn A amses emanT iR
ERBR BT YR DI AT | IRBR VA RIS o7 e 991 & GHet I@argdy |” |

3. HRT 39 BT G~ ARAFTTH o1 gRT 39 & IT—RT (4) & 3T H—

" WRBHR T ol 3R Ja-ud & e |91 & 9l gargdl |7, ok iR g s
ST |

Il 3R BRON BT B

JIAEd: 16 UTgde fawafdenera Rien favrmr & fFrasomde € o fawafdener e
AN SR, 1956 & AR MUa by MU €| oy § fud a4l urgde fawafdeneai &
ol FgRer 9y & oy faxi &R o/ Aedg fharpardl & uieor ok wideror | |
SUSH & | s9e JIfaRad fearae uey QU 99T & ded & WHel dgdg Uisde favafdemear &
IUN—3raT a1ffer RUIE /aiffs oRg WY S BT BIs W Sue= 81 © | 3ra: feqrae uer faum
|7 B edRer g AfAfa = Awtad urgde favafdereral & il & gaETd SuaEl @
G B B RBIRY &Y 2|

f& sRecge &fw =ce Wi Uifoned i shvear fawafdeme @1 womoem 3
sRece it dIcs Wig-via Uhfored i sfear fawafdemery (e iR faf )
R, 2011 @1 g &= & TS o | o srefiRer faumh afafa & Saa RywiRe @

ST W w9 9 Sad f[Jvafderer @ i iR IWg fhareai .k wRiderT QiR
IRERIAT o & ey & fog 2, uxanfad fadwe aifed Sceal @ gfitf @ forg e & awr
38 3R 39 BT T B b forw 2|

I8 faEge IWad Sewdl o gfd & fow 7 |

RfET 3ER)
TIRT H34 7 |
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yarfod faam wweh s

T SRETYE i AIcs wIg-eia Urifored 3w gf~ear fawafdene™ (v @ik fafae)
HoreE s, 2024

fa TIRTege ofiv acs wig-vid Tifered 3 gfear fdewafdenaa (R iR

fafre) i, 2011 (2011 BT AT FE@iH 43) BT AR GAEH FH B oy RS |

(fed aTey)
JART H3 |

(SRE AR ET)
afua (fafe) |

AUTHORITATIVE ENGLISH TEXT
Bill No. 15 of 2024.
THE INSTITUTE OF CHARTERED FINANCIAL ANALYSTS OF INDIA
UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024
ARRANGEMENT OF CLAUSES
Clauses:
1.  Short title.

2. Amendment of section 38.
3. Amendment of section 39.
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Bill No. 15 of 2024.

THE INSTITUTE OF CHARTERED FINANCIAL ANALYSTS OF INDIA
UNIVERSITY (ESTABLISHMENT AND REGULATION) AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Institute of Chartered Financial Analysts of India University
(Establishment and Regulation) Act, 2011 (Act No. 43 of 2011) .

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:-

1. Short title.—This Act may be called the Institute of Chartered Financial Analysts of
India University (Establishment and Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Institute of Chartered Financial
Analysts of India University (Establishment and Regulation) Act, 2011 (hereinafter referred to as
the “principal Act”) for sub-section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.

STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.

The Institute of Chartered Financial Analysts of India University was established by making
the Institute of Chartered Financial Analysts of India University (Establishment and Regulation)
Act, 2011. Thus keeping in view the said recommendations of the Subordinate Legislative
Committee, which apparently aim at to bring proper supervision and transparency of the finances or
allied activities of the said University, the proposed Bill seeks to amend section 38 and 39 of the
Act ibid. to achieve the desired objectives.
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This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE INSTITUTE OF CHARTERED FINANCIAL ANALYSTS OF INDIA UNIVERSITY
(ESTABLISHMENT AND REGULATION) AMENDMENT BILL, 2024
A
BILL
further to amend the Institute of Chartered Financial Analysts of India University

(Establishment and Regulation) Act, 2011 (Act No. 43 of 2011) .

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
THE........... 2024
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2024 &1 fAId F=TiH 16.

freerT fawafderaa (Remuer ofk fafas) deee faga®, 2024
US| BT HH

2. URT 38 BT G |
3. URT 39 BT FINYH |

_________ 2024 &1 f9g% AP 16.
feaprT fawafderea (Remuer sk fAfras ) Feneq fe®, 2024

(faeme s # gRenfia wu )

frearT faeafdene (kumaer &R fafrasE) srfSfam, 2008 (2009 @1 rfSfaw i@ 2)
BT MR HeMeT F= & fory fadaes |

YR TIRSY & UdgcRd 99 § fearad ueer faum 9w grr fa=foRad w0 & g
g 8o —

1. e Tm——s9 R &1 e 9 foeerr fawafdere™ (Remuer iR fafre)
AN SIS, 2024 2 |

2. 9RT 38 BT GIEA—FeaHRT fawafderey (g iR fafree=) sifarfrzm, 2008 (o
SAH S U ‘ol JMAFRM BET AT §) B URT 38 B SU-GRT (2) & W©IF W Aferfad
T ST, AT~

“(2) SU-GRT (1) & AN TR 1 T a1 R @1 gforai fafams smanT iR WRaR
DI UK DI SIGH | ARBR VAT RUIS BI {qem F91 & Tl garg | |

3. URT 39 P FUEA.—HA AT O gRT 39 & IT—4RT (4) & 3 H——

“TRHR [ @l IR Joud DI UM 991 & §9e gaigdl’, v @R g S
S |

Il 3R BRON BT HAH

JIAEd: 16 Urgde fawafdenera Rien favmr & fFrasomie € o fawafderer ee™
AT JAfAFIH, 1956 & JTAR WU by MY €| sy H worrfud 9l ursde fawafderaar |
ol FgRer 9¥ & ol faxi &R o0 Agdg fharpal & e ok WRideror | |Riad
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SUSH & | sUd ffaRad fRarae ueyr fAum™ IvT & ded & WHel dgdg Ursde favafdemerat &
JgN—3ro aiffe RIS /a1 o I S &1 BIs W) S =2} o | 31 feAres uewr faem
|/ B R [ JAfT = gRtd urgde favafderel & ¥l & gaETd Suall &
G B B RABIRT BT 2 |

faeart fawafdarey @ o fueerr favafdenay Remuen &R fafvgws) srfefea,
2008 @ ARAFIRHT FR B T3 0| 3 efiveer furl wfafa @ Saa fRwRe & gftera <
W w9 Sad favafdeney @ ki iR Iwg fhardami R gder iR uReRfar o= @
deg & folu 2, uxdifda faerae difod Iewal &1 gfd @ foy ifi=gq &1 arT 38 3R 39 &1
e B b forg 71

I fAEge SWRIad Sewdl & gfd & v © |

frecerT fvafierem (emuer iR Rffaqm) e fadas, 2024

faearr favafdenery (Remuer iR fafraws) srfdfeH, 2008 (2009 &1 SrfAfH Hedia 2)

BT R HeMe o~ & fory fadaa® |
(Wfed a1e)
JARI HAT |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 16 of 2024.
THE CHITKARA UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024
ARRANGEMENT OF CLAUSES
Clauses:
1. Short title.

2. Amendment of section 38.
3.  Amendment of section 39.

Bill No. 16 of 2024.

THE CHITKARA UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Chitkara University (Establishment and Regulation) Act, 2008 (Act
No. 2 of 2009).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy- fifth Year
of the Republic of India as follows:—

1. Short title.—This Act may be called the Chitkara University (Establishment and
Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Chitkara University (Establishment
and Regulation ) Act, 2008 (hereinafter referred to as the “principal Act”) for sub-section (2), the
following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.— In section 39 of the principal Act, in sub-section (4), at the
end, the words and sign “The Government shall cause such accounts and balance sheet to be laid
before the Legislative Assembly.” shall be added.
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STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.

The Chitkara University was established by making the Chitkara University (Establishment
and Regulation) Act, 2008. Thus keeping in view the said recommendations of the Subordinate
Legislative Committee, which apparently aim at to bring proper supervision and transparency of the
finances or allied activities of the said University, the proposed Bill seeks to amend section 38 and
39 of the Act ibid. to achieve the desired objectives.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE CHITKARA UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

A

BILL
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further to amend the Chitkara University (Establishment and Regulation) Act, 2008 (Act
No. 2 of 2009).

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
The............ ,2024.
2024 &1 TP FAHTH 17.
3UsY Y favafdene (Remue iR fafsaee) denes
fadrg®, 2024
WUS BT A
TuE:
1. fere A |

2. §RT 38 BT A |
3. 9RT 39 BT TN |

2024 FT IS A=id 17.
3USH gAY favafdemey (Remuer iR fafse) HeeE faers, 2024
(fermr =1 H qRenfid wu #)

gUeY grexvHd favafdenery (Remudr iR fafre) o™, 2009 (2010 @1 3rferfra
TTb 1) BT R FINET B b v 8T |

YR TIRSY & UdgaRd 9y # fRard yew fau 9w grr fo=falRea wu & a8
srfefrafag 81—

1. @ aH—=9 e &1 e A sved s favafdenery (R 3R
faferrT=) e erffem, 2024 2|
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2. ORI 38 BT AIMM.——3TSH grevHa favafdene (ko iR fafrass) srfarfem,

2009 (RN S SH UTATq “Hol STAFTA" Bl AT 8) Bl ORI 38 B SU-URT (2) & ©IFT W
fferRaa w@r S, srfq—

“(2) SU-URT (1) & A IR @I Tg s RIS @1yl ffame sman sk
WRBR BT YR DI ST | IRHGR VAl RUIS BT e a9 & aHer I@ary | |

3. HRT 39 BT HIMEA.—H AMRFTIA B GRT 39 & SU—CRT (4) & I H——

“ARPR U ol 3R AU Bl e {91 & THel k@A, e IR o S
ST |

Il 3R PR BT B

JAATd: 16 Uigde fawafqenea Rien fawrmT & Frasomde € S fawafdener s
JTANT SIS, 1956 & IFAR @fUd By T €| 5y 4§ nfd a9 urgde fwafdereri #
ol FRer 9y & forg foRig &R o1 Agdg fharhardl & udienr iR Wideror § |
SUSH & | s9d IffaRad fRarae ueyr AU a9l & ded & \Hel dgdg Ursde favafdemeral &
ITN—3raT a1ffep RUId /a1 oRd WS S &7 IS W) Sue= 81 © | 3ra: feqre uer faum
|qAT B R Rl |ffy 7w ursae feafdenedl & Ml & gETa Suawl &l
G B B RABIRT BT 2 |

gUS grexneel favafdene @1 uel 3ved Seexee favafdemery (Rmuer iR
fafraee) s, 2000 @1 G &) @ 72 ot o iRy faurlht wfafa & Saa
RAmTRe & gfteTa S W wU ¥ Sad fawdfdenery & oIy iR Awig fharhardl IR gderor
IR URERIT oM @& Jeg & fory &, wRanfaa fadws aifod Seeal & gfd @ forg srfdfas @
¢RT 38 3R 39 BT FIAEH BT B 10 2 |

I8 faEge Iwad Sewdl @ gfd & fow 7|
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3USH Frex-vd favafaermery (Remur iR fafeaser) Heee
faerae, 2024

gued gexvHd favafdener (e SiR faffrae) etfarf s, 2009 (2010 @1 3rfSfaw
TITh 1) BT 3R FEH B B v fadae |

(Rfe a1ey)
UHRT HAT |

afa (fafe) |
INESIE
AR o, 2024
AUTHORITATIVE ENGLISH TEXT
Bill No. 17 of 2024.
THE INDUS INTERNATIONAL UNIVERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2024
ARRANGEMENT OF CLAUSES
Clauses:

1. Short title.
2. Amendment of section 38.
3. Amendment of section 39.

Bill No. 17 of 2024.

THE INDUS INTERNATIONAL UNIVERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL
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further to amend the Indus International University (Establishment and Regulation) Act,
2009 (Act No. 1 of 2010).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy- fifth Year
of the Republic of India as follows:—

1. Short title .—This Act may be called the Indus International University
(Establishment and Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Indus International University
(Establishment and Regulation) Act, 2009 (hereinafter referred to as the “principal Act”) for sub-
section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.

STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.

The Indus University was established by making the Indus International University
(Establishment and Regulation) Act, 2009. Thus keeping in view the said recommendations of the
Subordinate Legislative Committee, which apparently aim at to bring proper supervision and
transparency of the finances or allied activities of the said University, the proposed Bill seeks to
amend section 38 and 39 of the Act ibid. to achieve the desired objectives.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge
SHIMLA:
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FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE INDUS INTERNATIONAL UNIVERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2024

A
BILL
further to amend the Indus International University (Establishment and Regulation) Act,

2009 (Act No. 1 of 2010).

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
The.ooeeeereeen.. 2024
2024 &1 AP H=TH 18.
7B ARGvSTR fvafderay Eemuer iR faffTae) Feee g, 2024
Ul BT PH

Tus:

1. e A9 |

2. YRT 38 BT AL |

3. URT 39 BT FINYH |
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2024 BT fATd HA=HTH 18.

T ARFUSTR fvafderey Eemuer iR faffTae) Seee g, 2024
(fem =1 H qRenfid wu #)

el ARGvsvR favafdenrey (Rumger oiR fafrE) faf=m, 2010 (2010 @1 SrfSfrm
A&ih 22) BT 3R GG B b IV 3w |

YRT ORI & UdgaRd a¥ # fRamad uew fous |9 grr fa=faRad wg & I8
arfrfrafaa & —

1. AR IM——s3 fRfm & dferg 9 98§ aReveyR fawafderey (o @ik
faferr=) enem erfSfem, 2024 2|

2. ORI 38 BT GURM.—7EN ARGUSIR fIvafdency (Remoer ok fafers) e,
2010 (T S SHG UTATq “Hol SMAFIH" Pal AT 8) B gRT 38 B SU—URT (2) & ©IF W
frfeRad <@r S, srerfa—

“(2) SU-ERT (1) & 3T TIR BT T A RUC @1 ufei f[AfEme T iR
WRBR BT W TR DI ST | TRBR VAl RUIS BT fder 991 & FHeT gargir | |

3. ORT 39 B WU~ AT DI ORI 39 BT IU—CRT (4) & 3T H—

“ARPR U ol 3R AU Bl e {91 & THel @A, e IR e S
ST |

Il 3R BRON BT BT

IIAEd: 16 Urgde fawafdenera Rien favrmr & fFrasomie € o fawafdener e
JRANT SIS, 1956 & IIFAR @fUa By U €| oy 4§ wnfid 9 wrgde fawafdenei #
ol FgRer 9y & ol faxi &R o/ Agdg fharpardl & udieor ok WRideror | |
SUSH & | sUe SffaRad farre uey fQum™ a9 & ded & WHel dgdg Ursde favafdemeral &
U3 a1fie RUe /a1 oRg W 99 &7 Bl i) Sus=T 8] 2| 3ra: farae u<er fagme
|qAT DI R AU |fafy 7 aRfad ursae feafderedi & Ml & gaTa SuewEl &1
G B B RABIRYT B 2 |

72 AR@vSTaR fvafdemery @ AT A2 AR$vsvaR  fvafdemery (R RiR
fafrga=) srfdfm, 2010 @1 ffaffa &R @ S oft| o orfiRyr foumh wfafa @ Sa
RamIREl & gftewa S W< wY ¥ I [deafdeney & O™ 3R Awg fhardedl uR uide oy
IR URERIAT @ & o & fory 7, ywarfad fades aifed Seeal &1 gfd & forw sifdfem
gRT 38 3R 39 & HIAMEH A & oy 2|
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I faEe IWIad el o gfd & fov 7 |

7ol aRevSTR fvafderey Eemuer iR faffTae) Sees g, 2024

Y ARGvsvaR favafdeney (Rmuen 3R fafrE) tfaf=m, 2010 (2010 @1 srfSfrm
AT 22) BT 3R HIMeH B & forg faerae |

(Ofe a1eR)
TR H3 |

AUTHORITATIVE ENGLISH TEXT
Bill No. 18 of 2024.

THE MAHARISHI MARKANDESHWAR UNIVERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES
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Clauses:

1. Short title.
2. Amendment of section 38.
3. Amendment of section 39.

Bill No. 18 of 2024.

THE MAHARISHI MARKANDESHWAR UNIVERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Maharishi Markandeshwar University (Establishment and Regulation)
Act, 2010 (Act No. 22 of 2010).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Maharishi Markandeshwar University
(Establishment and Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Maharishi Markandeshwar
University (Establishment and Regulation) Act, 2010 (hereinafter referred to as the “principal Act”)
for sub-section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.

STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.
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The Maharishi Markandeshwar University was established by making the Maharishi
Markandeshwar University (Establishment and Regulation) Act, 2010. Thus keeping in view the
said recommendations of the Subordinate Legislative Committee, which apparently aim at to bring
proper supervision and transparency of the finances or allied activities of the said University, the
proposed Bill seeks to amend section 38 and 39 of the Act ibid to achieve the desired objectives.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE MAHARISHI MARKANDESHWAR UNIVERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2024

A
BILL

further to amend the Maharishi Markandeshwar University (Establishment and Regulation)
Act, 2010 (Act No. 22 of 2010) .

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
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2024 P s F=iH 19.

e IRCTIETS Tad Aot Qs favafdemery (v &R )

g9y s, 2024
uel BT HH
e
1. wfere am |
2. YNT 38 BT G |
3. ORI 39 BT A |

2024 BT ATd H=HiH 19.

gfer T arRCarSll vaq Horie wgiie favafdernera (wmoer ik fafaw)
e e, 2024

(foermr =1 H qRenfid wu #)

el rRICHIArS aH HeiotHe ATsiol fawafdemer (Rmaer &R fafeems) srfarfm,
2009 (2009 BT JRAFRH F&H 20) BT AR FIARME TR & forv faer® |

YR TVRSY & YgscaRd a¥ # Rarad uew fau awr g1 f=faRad wg #§ g
srfafrafad 81—

1. <fera M——s9 AfSEH @1 e M ol qRcaIarsl UaH HoiHe A8 ol
faeafqener (Rumoer iR fafraee) e eifafam, 2024 2|

2. HRT 38 & GURM——fell JEICHIdrsl g HAiorHie ATsiol fagafdemer (Rma=r
IR faf~rea) 1S, 2009 (B4 $99 $H Uwdrq o AMAFR—H" HBT AT 8) B ORT 38 B
SU—YRT (2) & ¥ R FrfeRad w@r S, sreriq—

“(2) SU-URT (1) & 3T TIR BT T8 dfves RAIC 1 gferdl faframes smam sk
TRHR BT T DI ST | ARBR VAT RAC BT Qe |91 & FHeT gargidy | |

3. HRT 39 P HIEH.——T MMAIH B &RT 39 B IU—IRT (4) & 3 H—

"THR W @l IR ol ua Bl e 991 & 99 @argl, e iR e e
ST |
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I AR HRUN BT HAH

JIAd: 16 UTgde fawdfdemera Rien fawrmT & Fraomde € S fAwafdener sre
JMANT JATH, 1956 & JATAR WMUT Y 7Y €| g enfud |1 uigde fawafqemeri
ol fERer a & fory foi oiR oy wedg fhardmamdl & odieor ok Tidefor § Ffd
SUSY & | s9G IR A U<er faum 99 & Wed & aHeT dedg Uisde favafdereral of
ITN—3raT a1ffep RUIE /a1 oRd WY S &7 Bis W) Sua= Tl 2 | 31a: fRame uer faum
[T B R AR AT = Fwta urgde favafdemedl & il & gaETd Sual &
T B B RABIRT BT 2 |

el RIICHIArS Uaq HeioHe ATsRaol fawafdemery & =T gforl arircaiarst
U HeotHe Asiel  fawafdenera (ke oiR fafaes) «ifSfm, 2009 @1 riafrafid o= @
g o7 | 31 s faur | @1 Sad RwiiRe & gitewra S W U 9 3o fAeaidere
% ol iR drIg fhammardl IR R iR IRERIAT o & d&g & foly 7, Uwarad fagas
Jiftsd el @ gfd @ forg i @ a7 38 3R 39 &1 WM &7 & ot 7 |

g fadgd SWiad Sl & gid @ forg 7 |

(fed a1R)
JHRT HAT |

el RIS vaq Ao wEiil fazafderer (wmor ik fafaem)
e faege, 2024

Rl e T Ao ‘et . i )
2009 (2009 BT AFRAFTTH H=ITH 20) BT IR TN B b forw e |

(fed a1R)
JHRT HAT |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 19 of 2024.

MANAGEMENT SCIENCES (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES
Clauses:
1. Short title.

2.  Amendment of section 38.
3.  Amendment of section 39.

Bill No. 19 of 2024.

THE SHOOLINI UNIVERSITY OF BIOTECHNOLOGY AND MANAGEMENT
SCIENCES (ESTABLISHMENT AND REGULATION) AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Shoolini University of Biotechnology and Management Sciences
(Establishment and Regulation) Act, 2009 (Act No. 20 of 2009).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy- fifth Year
of the Republic of India as follows:—

1. Short title—This Act may be called the Shoolini University of Biotechnology and
Management Sciences (Establishment and Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Shoolini University of
Biotechnology and Management Sciences (Establishment and Regulation) Act, 2009 (hereinafter
referred to as the “principal Act”) for sub-section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.
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STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.

The Shoolini University was established by making the Shoolini University  of
Biotechnology and Management Sciences (Establishment and Regulation) Act, 2009. Thus
keeping in view the said recommendations of the Subordinate Legislative Committee, which
apparently aim at to bring proper supervision and transparency of the finances or allied activities of
the said University, the proposed Bill seeks to amend section 38 and 39 of the Act ibid to achieve
the desired objectives.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.
SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE SHOOLINI UNIVERSITY OF BIOTECHNOLOGY AND MANAGEMENT
SCIENCES (ESTABLISHMENT AND REGULATION) AMENDMENT BILL, 2024

A
BILL

further to amend the Shoolini University of Biotechnology and Management Sciences
stablishment and Regulation) Act, ct No. o) .
Establish d Regul Act, 2009 (Act No. 20 of 2009

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
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2024 P fIed F=iH 20.

FReR uig< fvafdemed (emuer ik fFgw=) e fadas, 2024
US| BT HH

2. RT 38 BT G |
3. ©RT 39 BT HAINEA |

2024 &1 89 AP 20.
FReR Uiz favafdemey (emuer iR fafte=) dorm fdas, 2024
(faeme 1 # gRenfia wu )

HRR Ufge fawafdemem (Rermuen &R fafgwe) efdf =™, 2012 (2012 &1 srfdfeas
AT 12) BT MR FIMeH B & fory faeres |

YR TR & UdgciRd a9 § fearad ueer faum 9w grr fa=foRad w0 & g
g 81—

1. < qam—sa ffe @1 dfera 9m dReR Ui favafdemey (Rmuen @ik
faferee) ened efferm, 2024 B

2. HRI 38 B FARM.——HRIR Uige fazafdenerd @emuy=r iR fafyz=) ifafrm, 2012
(9 s99 39 Uwdr "ol AREH" FHel TAT &) B ORI 38 Bl IU—GRT (2) & R W
frferRaa w@r S, Jrfq—

“(2) SU—URT (1) & 3N IR @I TS afes Rard @1 ufoai fafames smarT ok
ARBR DI Al UK DI G | TRBR VAT RUIS BT e |91 & AHeT Iargdi | |

3. HRT 39 BT GYMM.——T AT & gRT 39 B IU—GRT (4) & < H—

"REHR U oAl 3R o UF & 9 99T & el Igargifl |7 3res @ik e SIS

S |

TR 3R BRI BT B

JIAd: 16 UTgde fawdfdenery Rien fawrmT & Fraomde € S fAwafdener e
JMANT SATH, 1956 & JATAR WMUT fhy 7Y €| o7 § enfud |1 urgde fawafqemer
ol FERo ¥ & foy fa<i &R o9 g fharmendl & wRieor SR uder | Fid
Sy & | g9% SIfaRad fRAMd Uy Ay 99T & W & §We dedg Uisde fvafdeeral a
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ITN—3 a1ffep R /aiffs o I SIF &1 Bis A1 Sue=r =81 2| ora: fRamerer uesr faum
[qAT B R R |y 7 g uisae feafderedl & AfftRml & gEId SuyewEl &l
TeNeT BT B RIBIRY &Y 2|

SRR dige Aeafderem & o »ReR dis< fvafderay (R iR fafres)
ffefm, 2012 BI FEFRMT B @1 T o | I R fAur ARG @ Iad ekl &
e S W ®Y ¥ Iqd fAeafdeney & O 3R 9wg fharpan R widerr iR
IRERIAT oM & e & foy 2, uxanfaa fagwe aifod Sceal @ gfitf @ forg e & awr
38 31X 39 ® | TR & oIy 7|

g fadgs SWiaa Sl & gid @ forg 7 |

(Qfe a1ey)
TIRT H3 T |
e
ARRG & o) 2024
forira sma=
_‘QFH_
yrfod fu =l s
_Eﬁ'_

SRR dig< fowafdeney (=T iR A gqe) e fadas, 2024

HRIR dige fIwafdene (Remuen ik fafgwm) «fafam, 2012 (2012 &1 rfdfeH
THTh 12) BT MR HMeH B & fory e |

(¥RE HAR A1)
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AUTHORITATIVE ENGLISH TEXT
Bill No. 20 of 2024.
THE CAREER POINT UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024
ARRANGEMENT OF CLAUSES
Clauses:
1. Short title.

2. Amendment of section 38.
3.  Amendment of section 39.

Bill No. 20 of 2024.

THE CAREER POINT UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Career Point University (Establishment and Regulation) Act, 2012
(Act No. 12 of 2012).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy- fifth Year
of the Republic of India as follows:—

1. Short title—This Act may be called the Career Point University (Establishment and
Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Career Point University
(Establishment and Regulation) Act, 2012 (hereinafter referred to as the “principal Act”) for sub-
section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to the
Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.
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STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective private Universities Act.

The Career Point University was established by making the Career Point University
(Establishment and Regulation) Act, 2012. Thus keeping in view the said recommendations of the
Subordinate Legislative Committee, which apparently aim at to bring proper supervision and
transparency of the finances or allied activities of the said University, the proposed Bill seeks to
amend section 38 and 39 of the Act ibid. to achieve the desired objectives.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

THE CAREER POINT UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

A

BILL
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further to amend the Career Point University (Establishment and Regulation) Act, 2012
(Act No. 12 of 2012) .

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:

2024 T FAIP HA=HTH 21.

IS (ST TaeE dwR) favafdener womueT iR fffrae s
eI, 2024

WUS BT HH
1. fereg A9 |
2. ST 38 BT AN |
3. YNT 39 BT FIAYH |

2024 BT fATd HA=HiDp 21.

IS 3.3, S e dwex) feafdeney T &R fafres
e fada, 2024

(foerm =1 H qRenfid wu #)

31 3 L. (Eear woaeH weX) fawafdenred muer &R fafaas sifdfm, 2012 (2012
BT AIRITH A=ib 1) BT IR FMeH B & forg fads |

YR TIRSY & UdgcRd a9 # fearad u<wr fu w9 gr1 fA=foRad wu & I8
srfefrafag 81—
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1. W am——s9 RfEH @1 diia T e sdlEled tgera )
faeafaemera emu=r iR fafSasa dene= sfafagE, 2024 2|

2. gRT 38 P FOH—ARSHLEPsH tgae w<x) feafierem wmo ok
faf e, 2012 (B 398 g9a uean "qo IfEs” &l a1 8) @ ORI 38 @
SU—YRT (2) & ¥ R FrfeRad @ S, srerifq—

“(2) SU-GRT (1) & AT TR P T3 A Ruic @1 gl AfFR—™S R iR
TRBR BT W TR DI ST | FRBR VAT RUIS Bl e §91 & FHeT RIargify | |

3. YR 39 &1 WAEA.—d AT & gRT 39 B IU—URT (4) & I H— "ABR
U ol 3R o U &1 [Que 991 & 99e I@angdl | e iR U SIS ST |

Il SR BROT BT B

IIATd: 16 UTgde fawdfdenera Rien fawrmT & Frasomde € S fawafdener e
JANT SIS, 1956 & IIFAR fUT By T €| 5y 4 wnfd a9 urgde fawafdenei #
ol FERY ¥ & foy < &R o9 Heag fharmerdl & wiefor 3R uideror ¥ Faid
SUSY & | s9G IR A U<er faum 99 & Wed & aHeT dedg Uisde favafdereal of
ITA—3rT a1fiep RUId /a1 oRd WS S &7 BIs W Sue= 81 2 | 3ra: feare uer faum
| B R AU FfAfa = wwfd urgde favafderedl & Al & GaETd SudEl @
T B B RABIRT BT 2 |

. 3. Al (S Toaee wwr) fawafdere &1 U . 3. W1 (3Usar e
Aex) fawafdenmery e iR fafees sfafrm, 2012 &1 fdfafa &= &1 18 o e
JefeRer faumrll FfAfa @ Sad RwIRel & Sfited o W U ¥ Sad fawafderey & fa<i
IR wEg fharmemdl ©R gddernr iR URERIAT oM & «ed @ forg 2 wRarfaa fadgs qifed
Sedl o gfd & oy i em &) a1 38 3R 39 &1 W &’ & foy ¢ |

I8 faEge Swad Sewdl @ gfd & fow 7|

(fe a1y)
JART H3 |
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IR, (SMear ToTm Wex) fvafderer wmer iRt
e fage, 2024

IS SHN. (ST Y@M Awex) WU IR fafaaa srfafrm, 2012 (2012 &1 A
TITh 11) BT MR HIMeH B & fory faeraes |

AUTHORITATIVE ENGLISH TEXT
Bill No. 21 of 2024.

THE IEC (INDIA EDUCATION CENTRE) UNIVERSITY ESTABLISHMENT AND
REGULATION AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES

Clauses:
1. Short title.
2. Amendment of section 38.
3. Amendment of section 39.

Bill No. 21 of 2024.

THE IEC (INDIA EDUCATION CENTRE) UNIVERSITY ESTABLISHMENT
AND REGULATION AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL
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further to amend the IEC (India Education Centre) University Establishment and
Regulation Act, 2012 (Act No. 11 of 2012).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title—This Act may be called the IEC (India Education Centre) University
Establishment and Regulation Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the IEC (India Education Centre)
University Establishment and Regulation Act, 2012 (hereinafter referred to as the “principal Act”)
for sub-section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid down before the Legislative Assembly.” shall be added.

STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.

The IEC (India Education Centre) University was established by making the IEC (India
Education Centre) University (Establishment and Regulation) Act, 2012. Thus keeping in view the
said recommendations of the Subordinate Legislative Committee, which apparently aim at to bring
proper supervision and transparency of the finances or allied activities of the said University, the
proposed Bill seeks to amend section 38 and 39 of the Act ibid to achieve the desired objectives.

This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:
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FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION
-Nil-

THE IEC (INDIA EDUCATION CENTRE) UNIVERSITY ESTABLISHMENT AND
REGULATION AMENDMENT BILL, 2024

A
BILL

further to amend the IEC (India Education Centre) University Establishment and
Regulation Act, 2012 (Act No. 11 of 2012) .

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)

(Secretary Law).
SHIMLA:
The .o, 2024
2024 &1 fa¥gs A=gia 22.
AT AR favafderey @emuer iR e deiee fadas, 2024
QU P A
GUS:

1. fereg A9 |
2. YNT 38 BT G |
3. ORI 39 BT HMEA |
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2024 &1 fA® F=aie 22.

A9 RO favafiemer (Remusm sik faffass) dees fagae, 2024
(ferm =1 H qRenfid wu #)

A9 AR fagafdemery (Rmue oiR fafeass) srfafam, 2009 (2009 &1 ifafaw Geais
22) BT AR A =T B forv e |

YR RS & JdgRd 9y ¥ RArad uew fJum 9w grr f=faRad wg #§ g
s e —

1. 9@ dM———s9 A @1 W AM A9 vRal favafdenerd (Remuem &R
faferrT=) Fenem erfSfem, 2024 2|

2. NI 38 BT A~ IRl fawafdemea @emuer 3iR fafvgw=) srfaf =, 2009
(9 s99 39 Uwdr "ol AREH" $Hel AT &) B ORI 38 Bl IT—GRT (2) & ©IF W
frferRaa <@r o, srerfa—

‘() SU—GRT (1) & I IR @ T3 a1 Rurd @1 ufcdr fafame smanT iR
WRBR BT AT G DI ST | TRBR CAl RUIS b1 fder 991 & FHeT gargi | |

3. YR 39 &1 WA —d AR & gRT 39 B IU—URT (4) & ;I H— "ABR
U i@l iR o UF &l e 991 & |HeT I@argd |7 ek IR g Sk e |

Il 3R BRON BT B

IAAEd: 16 UTgde fawafdenera Rienm favrmr & fFrasomie € o fawafdere e
AT AfAfE, 1956 & AR WMUT Yy 7T 2| o7 H wenfua 9 urgae fwafdereal o
ol gRer 9¥ & foly faxi &R o= Agag fharmpamdl & e ok wRideror | |wa
ey & | 3% JifRad fearerdl ucy faum 991 & Wew & WHel Agdg Uisde fawafdenedl @
IUN—3raT a1ffes RUIE /aiffs oRd WY S BT BIs W Sue= 81 2 | 3ra: 9 uer faum
|/ B edRer g JAfT = ARtaa ursde fqvafdereral & il & gaETd SuaEll @
TN BT Bl RIBIReT &Y 2 |

AMg AR favafaeme @ et "AMd ¥Rl favafdenem (Remuen oiR - faferes)
rfafm, 2000 &1 FfRAFEHT B @ T3 M| ora: EfRer faumrh wfafa @ Sea Rl ©
ST S W wU 9 Iad fwafdenay & iy ok g fhareadl W wdder iR
IRERIAT @M @ ded & foly 7, uwanfad fage qifed sewal @ ofd & fag s em & g
38 3R 39 BT HIAMeH A & forg 2|

g e IwRiad Ieedl @) gl & fog 2

(fed aTeR)
JHRT H3 |
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ESIRESIEE

AT IR fawafdened (fenmuer oiR fafae) deiee fadas, 2024
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AUTHORITATIVE ENGLISH TEXT

Bill No. 22 of 2024.

THE MANAV BHARTI UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES

Clauses:
1. Short title.
2. Amendment of section 38.

3. Amendment of section 39.
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Bill No. 22 of 2024.

THE MANAV BHARTI UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Manav Bharti University (Establishment and Regulation) Act, 2009
(Act No. 22 of 2009).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1.  Short title.—This Act may be called the Manav Bharti University (Establishment and
Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Manav Bharti University
(Establishment and Regulation) Act, 2009 (hereinafter referred to as the “principal Act”) for sub-
section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.

STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.

The Manav Bharti University was established by making the Manav Bharti University
(Establishment and Regulation) Act, 2009. Thus keeping in view the said recommendations of the
Subordinate Legislative Committee, which apparently aim at to bring proper supervision and
transparency of the finances or allied activities of the said University, the proposed Bill seeks to
amend section 38 and 39 of the Act ibid to achieve the desired objectives.
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This Bill seeks to achieve the aforesaid objectives.

(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM
-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION
-Nil-

THE MANAV BHARTI UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2024

A

BILL

further to amend the Manav Bharti University (Establishment and Regulation) Act, 2009
(Act No. 22 of 2009) .

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
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AUTHORITATIVE ENGLISH TEXT

Bill No. 23 of 2024

THE MAHARAJA AGRASEN UNIVERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES
Clauses:
1.  Short title.

2. Amendment of section 38.
3. Amendment of section 39.

Bill No. 23 of 2024

THE MAHARAJA AGRASEN UNIVERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Maharaja Agrasen University (Establishment and Regulation) Act,
2012 (Act No. 15 of 2013).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short titlee—This Act may be called the Maharaja Agrasen University (Establishment
and Regulation) Amendment Act, 2024.

2. Amendment of section 38.—In section 38 of the Maharaja Agrasen University
(Establishment and Regulation ) Act, 2012 (hereinafter referred to as the “principal Act”) for sub-
section (2), the following shall be substituted, namely:—

“(2) Copies of annual report prepared under sub-section (1) shall also be presented to
the Regulatory Commission and the Government. The Government shall cause such
report to be laid before the Legislative Assembly.” .

3. Amendment of section 39.—In section 39 of the principal Act, in sub-section (4), at
the end, the words and sign “The Government shall cause such accounts and balance sheet to be
laid before the Legislative Assembly.” shall be added.
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STATEMENT OF OBJECTS AND REASONS

Presently, there are 16 Private Universities under the control of Education Department
which are established by the UGC Act, 1956. All the private Universities established in the State
have the provision relating to checking and supervision of financial and related activities thereto for
entire years assessment. Further, there is no provision to lay down the annual report and account of
the respective private Universities in the Himachal Pradesh Vidhan Sabha. It has, therefore, been
recommended by the Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha to
amend the relevant provision of the respective Private Universities Act.

The Maharaja Agrasen University was established by making the Maharaja Agrasen
University (Establishment and Regulation) Act, 2012. Thus keeping in view the said
recommendations of the Subordinate Legislative Committee, which apparently aim at to bring
proper supervision and transparency of the finances or allied activities of the said University, the
proposed Bill seeks to amend section 38 and 39 of the Act ibid. to achieve the desired objectives.

This Bill seeks to achieve the aforesaid objectives.
(ROHIT THAKUR)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING. DELEGATED LEGISLATION
THE MAHARAJA AGRASEN Ul\}II\I\?l]-ERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2024
A
BILL

further to amend the Maharaja Agrasen University (Establishment and Regulation) Act,
2012 (Act No. 15 of 2013).

(ROHIT THAKUR)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:
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HIMACHAL PRADESH FOURTEENTH VIDHAN SABHA
NOTIFICATION
Dated, the 10th September, 2024

No.V.S.-Legn.-Pri/1-1/2023.—The Himachal Pradesh, Legislative Assembly adjourned
Sine-die w.e.f. the close of its sitting held on the 10th September, 2024.

YASH PAUL SHARMA,
Secretary,
H.P. Vidhan Sabha.

CHANGE OF NAME

I, Anjna Kumari (55) w/o Raj Kumar, r/o Village Garuhi, P.O. Bhararu, Tehsil Joginder
Nagar, District Mandi-175 015 (H.P.) do hereby declare that in my Aadhar card my name
inadvertently written as Anju Bhandari instead of my true and correct name i.e. Anjna Kumari.

ANJINA KUMARI

w/o Raj Kumar,

r/o Village Garuhi, P.O. Bhararu,

Tehsil Joginder Nagar, District Mandi (H.P.).

I, a0 doI e Ay, 3rerdt ucel, RMEa—5 g1 giad doIm Ui

goIagi-dh EXTENG MY, deRAEC http://rajpatrahimachal.nic.in TR IUY&T § TaH Acgd FAfUT fdar <1 AT 2|
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